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of our time—20 days; and now it is
going to be Mr, Tulmohan Ram's
servant. (Interruptions).

SHRI DINEN BHATTACHARYYA
(Serampore): The matter regarding
the attack on Mr. Jayaprakash
Nareyan's car in which one photo~
grapher of Statesmen was also In-
jured, should be taken up immedia-

tely adjourning the proceedings of the
House. . .. (Interruptions).

MR, SPEAKER: I am not holding it
in order. I am not allowing it.

st wew fagrd adat  wae
agtew, ¥ WA & AT F A9 wr
waer fear ? wiq 4 wrwsn a1 95
fagzr fifwe 1 Far A g 57 Hex
g g @I A gIIT I A ?

weaw Agvew # 3w W owA
o Ffasdt s Ry @ A g N
qw YE oAaT 5 g

I have to examine it and if any-
thing is there, I will geek your guid-
ance.

aH &1 ag Wit fasr 1 & dmam
w7 qHft H1E ara i gh Al K wmd
T 1

st wzw fagrdy oot Tud oW
o g Kwgmis ...

(sowum) . B o Ww
ArgEE AR 4T, 7% A2 ¥ 9g A e
2 ..... (cgwwm) ... ..

MR. SPEAKER: 1 cannot decide
without seeing it, It comes to me
while sitting here. 1 am not allow-
ing any adjournment motion.
oy #% §) g § v & agr oy N o
o e ot by 4
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SHRI K. LAKKAPPA: They are
only monopolising the entire House.
Have we no right o make our sub-
missions? Are we not Membars of
thig House? Are you not going to
hear us? We are strengthening you
ang we are protecting the RHules of
Procedure. You kindly regulate the
porcedure. It is not their monopoly
everytime to hold the House to
ransom. 1 have given a privilege
motion against Mr. Jyotirmoy Bosu.
I would like to make my submission.

MR. SPEAKER: So long as the
earher one ig not disposed of, T will
not take up any other privilege
motion.

RE. ADJOURNMENT MOTION

SHRI DINEN BHATTACHARYYA
(Serampore): Here it has come in the
papers—attack on JP's car,

MR. SPEAKER: Many leaders,
many dishinguished men move ahbout
They are shown black flags and many
other things. That cannot be a sub-
ject of adjournment motion here. To~
morrow you go somewhere and some-
thing happens. That cannot be a sub-
ject matter of an adjournment motion
here

SHRI ATAL BIHAR! VAJPAYEER
{Gwallor): The matter is not as simple
as that.

Please reag my motion.

MR. SPEAKER: ] have seen it. It
is not in order.

PROF. MADHU DANDAVATE
(Rajapur): It is not a question of JP
alone. Members of Parliament were
proceeding to Kurukshetra along with
JP and they were attacked. There ls
the faflure of the Government to pre-

vent that....{Inferrupfions)
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Sir, I wish to bring to your notice
abiout the adjowrnment motion. It is
not merely concerning Shri Jaya-
prakash Narayan but something else.
1 shall read that. My motion is:

“The failure of the Government
to preveng atfack on the motor cars
carrying Members of the Parliament
along with Shri Jayaprakash Nara-
yan in the presence of the police
when the cars were proceeding to
Kurukshetra on November 27, 1974.”

This is our adjournment motion.

MR. SPEAKER: That is the state
matter.

PROF. MADHU DANDAVATE:,
Failure of the Government to prevent
attack on the motor cars carrying
Members of Parliament is a matter of
privilege. (Interruptions)

MR. SPEAKER: I am not allowing
it.

{Interruptions)

MR. SPEAKER: T am not hstening
to you. I never called anyone of you.
I you go on talking like this, this will
not take us anywhere.

When the order of business cumes,
you can raise it. I am gorry I am not
allowing that. All of you will please
sit down. I have seen them. The
question of law and order is the State
subject. Suppose in a public meeting
somewhere something happens to your
party. It is very unfortunate that
such a thing happeng in a public
meeting. How can we take cognisance
ot this especlally when it concerns
the law and order which is a Btate
subject. You take it wun in the
Haryana Assembly,

SHRI SHYAMNANDAN MISHRA
(Begusaral): 8ir, I rise on a point of
order. My point of order is that Art.
19 of the Constitution has been abro-
gated. This Article granits to the
citizens of India right to assemble
peaveably and without arms. (Inter-
ruptions)

MR. SPEAKER: All of you will
please sit down. I called 8hri Mishra.

SHRI SHYAMNANDAN MISHRA:
We are here to gefend and protect
the Constitution. If the fundamental
rights do not exist in the country,
then Parliament of India cannot exist.

MRB. SPEAKER: } am not here to
decide.

SHRI K. LAKKAPPA: (Tumkur):
Sir, how can you allfow him? (Inter-
ruptions).

MR. SPEAKER: 1 think it is much
better that you cool down. We can
go out for lunch or a cup of fea. I

am not going to take any adjournment
motion now.

SHRI SHYAMNANDAN MISHRA:

I am on a point of order (Inter-
ruplions),

SHR1 K. LAKKAPPA: They have
po place here. They can go out and
defend themselves. They have no
place in the system (Interruptions).

SHRI SHYAMNANDAN MISHRA:
I am submitting a point of order.
(Interruptions).

MR. SPEAKER: Doeg it look mce
to shout at each other and not to
listen to each other in patience?

SHRI K LAKKAPPA: I am also
making a submission on the same
point. I have equal right here as &
member of the House. I am guoling
article 19 of the Constitution. They
have no place here....(Interruptions).

MR. SPEAKER: Mr. Mishra is on a
point of order. By this time he would
have finished his point of oxder, in
one minute.

SHRI K. LAKKAPPA: 1 will not
take even one minute; I will finish io
half a minute.

SHRT SHYAMNANDAN MISHRA:
My respectful submission is that if
fundamental rights are found not to
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[Shri Shyamnmdau Milhra]
exist, then this Parliament has
absolutely no reality behind it. Article
19 grants to the citizens of India the
right to assemble peaceably and to
It‘;eely move within the territory of
dia.

Now what happened yesterday was
that some honourable Members of
Parliament and Sbri Jayaprakash
Narayan were prevented from moving
by the rowdies under the protection
of the Haryana Police. Therefore,
this is a matter involving the funda-
mental right of the people of India and
the Haryana Government making non-
sense of civil liberties.  That being
the situation, whether this House can
contemplate it with equanimity and
whether we should not take up this
matter, it is for you to consider. It is
not a State subject.

SHRI K. LAKKAPPA: My point of
order ig on the same article 19.

MR. SPEAKER: Whatever be the
fundamental rights, the ordinary
machinery for laws and courts ig avail-
able. We do not determine that here.
It is not by shouting at each other
that we decide on fundamental rights.

SHR1 SHYAMNANDAN MISHRA:
Fundamental rights are being abro-
gated in Bihar. ... (Interruptions).

MR. SPEAKER: You can have a
discussion but not an adjournment
motion. Their Assembly is there to
decide. I am sorry 1 cannnot allow
it.

We adjourn for lunch to reassemble
at 2.30 P.M

43.2¢ hrs.

._The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of the
: Clock

———

The Lok Sabha re-assembled after
Lunch ot thirty wminutes post
" Pourteen of the Clock

[Me, Drpury-SeEAKER in the Chair].
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SHBRI MADHU LIMAYE 8ir, 1
rise on a point of order. .

ot wew figrdt el : gonsas
AEIRY, WA AT AW § 4

MR. DEPUTY-SPEAKER: If there
are points of order, 1 wm have to
hear you,

W1 ¥ faw (geTgam)
TEH G 7

ot wy fored : gadt el feans
H wifEy o

MR. DEPUTY-SPRAKER: I want to
draw the attention of the House to
the rules relating to points of order.
I will just only read the proviso. The
proviso to rule 376(2) reads as
follows »

“Provided that the Speaker may
permit a member to raise a point
of order during the interval between
the termination of one item of busi-
ness and the commencement of
another. ..”

Under this, when Members want to
Taise points of order, I have got to
listen to them, It is not as if you can-
not raise a point of order because it
does not relate to the business in front
of us, and the best way to dispose of
thig is, when Members have a point
of order, to bear it and dispose of
rather than get into an altercation
which takes more time. I have calcu-
iated and found that we are wasting
time and are consuming more time in
shouts and counter-shouts than if we
aliow the Chair to listen peacefully
and dispose of the points of order. It
there are points of order, please
mention them, but please be . brief.
They should be only polnts of order,
nothing elmse.

SHRI K. NARAYANA RAO (Bobillf):
Sir, I want a clarifieation on your
ruling. I want to kuow whether this



